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Applicants have raised the question of discrimination 

in the rnatter of payment of patient Care AllOwanCeS.It is 

the case of the Applicants that while similarly placed 

persons/employees in the same organisation/establishment 

are being paid the 'patieflt Care Al1owance,they have oeen 

discriminatei unreasonaoly. 

in the counter filed by the Resondents,nO 

satisfactory reason has been explained/given for such 

alleged discrimination. t-bweVer, It is the case or the 

Learned Additional tanding ounsei. Mr..3.iSh (oased on 

the instructions received from the Headquarters/New é1hi) 

that the matter of pameflt of patit c'te Allowances to 

the res.nt Ap;liCaflts is Under  active ccnsideratiOn of 

the Head Ofifice at New  Delhi; which fact has also oe1 

isc1osed in the counter fi1e by the Respondents. 

Discrimination amongst the employees working 

in one establishmeflt/OrganisatiOfl in th matter cf paymEnt 

of allowances/wages is a great concern.No •justifiaole/ 

convincing reason has oeen adduced by the RespOfldtS 

in their counter for the alleged discrimination in the 

matter of payment of Patient Care Allowances to these 

Applicants. rhe i-n°1e Apex Court of India in the case 
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of GOPIKA RANJAN_CF)UDH.RY_VRS. UNION OF INDIA AND OTHERS 

teported in AIR 1990 SC 1212 ,while dealing with the 

constitutional, rights of those applicants as available 

under Article 14 and 16 of the C'flstituttOn have been 

pleased to observe as fo11ows:. 

Xx XXX XXX. rhG payment Of higher emoluments 
to the said staff merely on the ground that the 
estaolishmcnt is at the place where the Headquar-
ters is situte is discrimiritory as against the 
staff at the Uflits/3atta1i6fls since it is in no 
way different from the Other Urlits.xx xx 

similLarLy,in the case of DR.Lvs.O.z.WSSAIN VRS. UNION OF 

INDiA AND orHEs, the Hon'Oie Apex court of India,while 

interpreting Arts.31l,39(d)14 of the constitution of India, 

have been pleased to caution that there stuld not be any 

discrimination in the matter Of payment of different 

aliowan ces. 

In the aforesaid premises, this Original 

Application is disOsed of with a direction to the 

es-Ondits to remove the discriminaticn,at the earliest, 

by making payment the"patient Care AllowancesA  to the 

Applicants as is being given to their counter_parts in 

the same organisation/Estao1ishm1t. No costs. 
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